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Foreisn Investment in India 

1152. SHRI GHULAM R'ASOOL 
KOCHAK: 

SHRI M. V. Gi.-l1\NDl~ASHE­
KH~ MURTHY: 

Will the Minister of FINANCE be 
pleased to state: _ 

(a) whether it iii a fact tnat Union 
Govl)rnment are considering 10 provide 
many facilit:es fOr foreign invest-
men" in India; 

(b) if so, the main details and conces-
sion to be provided for foreign invest-
ment in India during the current year; 
and 

(c) to what extent th ~s decision will 
improve the foreign in vestmen t in 
India? 

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHER.JEE): (d) 
to (c). No, Sir. There is no policy under 
consideration seeking to provide sepa-
rate or special concessions for foreign 
investors. The Government's approal.~h 
is that all fiscal nnu tinancial conces-
sions should apply to all n~w invest-
ments uniformly, 17ldbn or fl)reign. 

Dilution of Foreign Enquiry by Drug 
Comp:tn:es 

1153. SHRI SANAT KUMAR I\lAN-
DAL: Will the Minister of FINANCE 
be pleased to state: 

(a) which of the Multi-national drug 
companies have refus<.!d to dilute their 
foreign equity over and above 40 per 
cent limit laid down by Government 
and the reaSons therefor and the steps 
Government have taken to enforce 
these provisions in their case: and 

(b) how Governnlent propose to 
tackle these Multi-nationals which aTe 
defying the Implemenbtion of Govern-
ment's declared P'J1iCy 0," dilution of 
foreign equity over 40 per cent? 

THE MINISTER OF FINANCE 
(SHRr PRANAB MUKHERJEE): 
(a) and (b). Directives have been 
bsued to multi-national drug companies 

with more than 40 &Jer cent nOll-r-e&ii.ient 
s.nareholding to bring down non-resi-
dent sharenuldmg to 40 per C~11t o'r 
51 per cent as the CUSJ !nay be depcJl-
ding on the nature of thJ activities of 
the company. These direc1~ves are 
statutory in character and any com-
pany wish~ng to contiou~ its aClivities 
in the country sl1pultl comply with 
them. So far, there' has been no (<1se 
of any foreign dru!l camp'lny rclush::g 
to comply with the FERA direc-
tives. However, some cOjppanies li'!ve 
submitted represematio'1s SeekinJ~ to 
retain higher level of non-resident 
equity on various [;rounds, Tile ~ues­
Uon of taking action can be comader-
ed only after these re):e;)entations 
have been disposed of and any com-
pany has still not implemented ~he 
dilution of non-:-e:,ident shar::-l!Oltlmg 
requireu by the final directive. 

12 brs, 

SHRI HARIKESH BHADUR {Gc-
rakhpur): 40 Indian pri<iollers-of-
war have been missing since 1971 
Indo-Pak War and they have not yet 
bocen traced by the authorities of the 
Government. 

PROF. MADHU DANDAVATE 
(Rajapur): I wish to draw your 
attention to the fact that J had givE'n 
a notice of a privilege motion against 
Shri P. Shiv Shankar, former Law 
Minister. 

(Interruptions) 

PROF. MADHU DANDAVATE: I 
have received the clarification. Ac-
tually, his entire interpretation COD-
fUcts with that of the Election Com-
mission and the Home Minister'S 
minutes !have also been produced. 
You should carefullY go into that. 
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